Culling
Attention to
Matter of Urgent
Public Importance

Shri S. M, Banerjee: Is it a fact
that on the day the Prime Minister
declared the Latithilla and other
areas as disputed areas, Pakistan
started occupying it, not only by their
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civil population but with the help
of the East Pakistan Rifles? Is it

their intention to terrorise the popu-
lation of that area and remove the
border pillars, making this area
theirs? If so, what action has been
taken to drive them out from that
-area?

Shri Jawaharlal Nehru: What their
intention is I cannot naturally say.
They may have all kinds of  evil
intentions. They have taken some
slight  possession of the  Latithilla
arca. Dumabari is entirely separate.
‘We ure trying very hard to get a
proper demarcation made. They have
now agreed to the Surveyors General
meeting soon, in about a few days
time, to do that. Whether that will
succeed, I cannot say, but T hope it
will,

Shri Hari Vishnu Kamath: They
keep on advancing, we keep on re-

trentling,

o mgy Aoy wERE, AT &
ax ® vw Efaw vimm iftr g
R 3 o Y e &0

Shri Prakash Vir Shastri: On a
point of order.

Mr. Speaker: I have just finished
oie item. The next has not been
taken up. Where is the point of
order?

ot WEEER A W T e
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12.48 hrs,
PAPER LAID ON THE TABLE

REPORT ON ACCIDENT AT JAMNMIKONDA
HirL Roap METAL (JUARRY.

The Deputy Mimnister in the Minis-
try of Labour and Empleymeni (Shri
R, K. Mualviya): I beg o «y on the
Table a copy of Report of wne Chief
Inspector of Mines on the fatal acci-
dent at Jammikonda Hill Road Metal
Quarry, Visakhapatnam District,
Andhra Pradesh, on the 28th July,
1963. [Piured in Library. See No. LT-
2052[637.

12-48) hrs.
MESSAGES FROM RAJYA SABHA

Seerefary: Sir, I Lave {o report the
following messages received irom the
Sceretary of Rajva Sabha:—

(i) ‘In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Ruleg of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith {he
Appropriation (No. §) Bill,
1963, which was passed by
the Lok Sabha ut its sitting
hield on the 28th November,
1963, and transmitted tc the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendations to makce to the
Lok Sabha in regard {o the
said Bill.’
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(ii) ‘In accordance with the pro- (iv) ‘In accordance <with the
visions of sub-rule (6) of rule provisions of rule 125 of the

162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return hcrewith the
Appropriation (Railways) No.
6 Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 29th November,
1963, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.’

(iii) ‘In accordance with the pro-
visions of rue 101 of the
Rules of Procedure and Con-
duct of Businesg in the Rajya
Sabha I am direcled to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 5th December,
1963, agreed to the following
amendments made by the
Lok Sabha at its sitting held
on the 22nd November, 1963,
in the East Punjab Ayurvedic

and Unani Practitioners
(Delhi Amendment) Bill,
1962:—

Enacting Formala
(1) That at page 1, line 1,—

for  “Thirteenth”
“Fourteenth”,

substitute—

Clause 1
(2) That at page 1, line 4,—
foir “19627 substitute “1963”,
Clense 2
(3) That st page 1. line 18,—
for “19627 substitute “19637.
Clause 3
(4) Thal at page &, line 84—

for “1962” substitute “1963”,

Rules of Procedure and Conduct
of Business in the Rajya Sabha,
] am directed tc inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the.5th Decem-
ber, 1963, agrced without any
amendment to the Requisitioning
and Acquisition of Immovable
Property (Amendment) Bill,
1963, which was passed by the
Lok Sabha at itg sitting held on
the 27th November, 1963.

12.49% hrs.
PRESIDENT’S ASSENT TO BILL

Secretary: Sir, 1 lay on the Table
the Industrial Employment (Stand-
ing Orders) Amendment Bill, 1963
passed by the Houses of Parliament
during the current Session and
assented to by the President since a
report was last made to the House
on the 18th Ncevember, 1963,

12.49% brs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTIETH REPORT

Shri Hem Raj (Gauhati): I beg to
present the Thirtieth Report of the
Conu ee on Private Members’ Bills
and Tesolutions,

12.5¢ hrs.

COMPANIES (AMENDMENT) BILL
(1y Sprecr COMMITTEE REPORT
St Khadilkar  (Khed): I beg to
tha report of the Select

Commiitee on  the Bill  further +te
amend the Companies Act, 1956.




